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PAPERS LAID ON THE TABLE

EssENTIAL SErvicEs MAINTENANCE
ORDINANCE

The Minister of Home Affairs
(Pandit G. B, Pant): Sir, the hon.
Prime Minister has already made a
statement regarding the situation that
was created on account of the notices
which were served by a number of
service associations In order to
meet that situation, a Bill was mtro-
duced on the 3rd of August Consi-
dering the urgency of the matter, it
was taken up by the House on the
§th and 6th As the Rajya Sabha
13 not i1n session and 1t 13 not yet
clear whether we can maintain the
essential services without having re-
course to the provisions which have
now been embodied in the Ordinance
and which formed part of the ongi-
nal Bill, it became unavoidable to
request the President to i1ssue an
Ordinance I am placing a copy of
the Ordinance promulgated by the
President on the Table of the House
{Placed wn Library See No S-170/
57] I may also inform the House
that an Order concerning the P & T
and Awviation service has also been
1ssued under the Ordinance

ANNUAL REPORT oF ASHOKA HoTELS
Limrred

The Deputy Mnister of Works,
Housing snd Supply (Shri Anil K
Chanda): I beg to lay on the Table
under sub-section (1) of Section 639
of the Companies Act, 1958, a copy
of the First Annual Report on the
working of the Ashoka Hotels Lamated,
New Dethi, together with the audited
stateinent of accounts for the year
ended the 30th September, 1956

EPlnced in Library See No S-168/
71
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE
Re. TERMINATION OF SERVICES OF
INSPECTORS OF LIFE INSURANCE
CORPORATION

Shri 8. M. Banerjee (Ksanpur):
Under Rule 197, I beg to call the
attention of the Minister of Finance
to the following matter of urgent
public importance and I request that
he may make a statement thereon —

“Terrunation of services of
many Inspectors under the Life
Insurance Corporation after the
introduction of new appomntment
letters retrospectively from the
ist September, 1956 "

The Deputy Minister of Finance
(Shri B. R. Bhagat): The Life Insu-
rance Corporation took over from the
former insurers nearly 5,000 salaried
members of the fleld staff In addi-
tion, the Corporation appointed as
Inspectors about 1,100 persons from
amongst the fleld staf who were
working on commussion basis There
have been a few resignations and as
a result, the Corporation has got on
its pay roll at present approximate-
ly 6,000 persons as Inspectors Cate-
gorisation of these officers was con-
sidered 1mpracticable soon after
setung up of the Corporation in view
of th. diffcrences that existed under
the former insurers, in the standard
of, traming, business production
terms of appomntment and other
matters It was decided that the
ficld staff will be categorised
on the basis of ther work
over & year under uniform con-
ditions under the Corporation The
categorisation will thus be under-
taken 1in October, 1957 In the mean-
time, their services are bemng conti-
nued on more or less the same terms
as previously The Corporation has
not terminated any one's services
excepting where the business record
of the person was very poor and it
was clear that he was evincing no
interest in his work Before actual
termination of services, adequate
warning has been given and the res~
ponse watched This Ministry is no#
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{Shr1 B R Bhagat]
aware of any growing discontent
among the field workers as 1s alleged
It would be truer to say
that the salamed members of the
fleld staff have settled down to
work enthusiastically under the new
conditions and are bringing in a good
volume of business In these curcum-
stances, retention of staff who do not
pull ther way would be detrimen-
tal to the morale of the remamng

members

*DEMANDS 'OR GRANTS—contd

MinisTry oF TrRansporr AND CommMu-
NICATIONS—contd

Mr, Speaker The House will now
resume further discussion of the
Demands for Grants relating to the
Ministry of Transport and Communi-
cations Out of 9 hours allotted for
the Demands of ths Mmistry, 7
hours have already been availed of
and 2 hours now remain

The list of selected cut motions
relating to these Demands, which
were treated as having been moved,
had already been circulated to Mem-
bers on the 2nd August, 1857

How ilong does the hon  Mmuster
propose to take?
The Mwuiter of Transport an‘’

Communications (Shri Lal Bahador
s hastei): At 1-15 or 1-30

Mr. Sp2aker: Forty-five mir trs?
I will call upon the Mumster of
Transport and Communications to
reply to the debate at 130, after whach
the cut motions will be disposed of
and the demands put to vote

Shr1 Raj Bahadur may continue

his speech

The Minister of State in the Minis-
try of Transport and Communics;
tions (Shri Raj Bahadur): Mr
Speaker, when the House rose the
other day, I was referning to the events
that happened before the stmke
notice was served. In particular, I
made a mention of the annual
conference of the Federation that
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was held towards the end of
last year at Hyderabad At that con-
ference, we know that the charter of
demands was there Up till that
time, no formal communication had
been received by us for discussion
But, I had submitted that day that I
announced the Government's deci-
sions in respect of quite a few items,
mmportant m nature, and made a
special plea for the creation of a new
climate and a new atmosphere for the
settlement of the demands of the
workers I urged that the union need
not resort to agitation or threats of
strike for the settlement of disputes
but could discuss matters acroas
the table and come to a settlement I
think the announcements that I made
and the concessions that we gave at
that time appealed to the workers
and they took notice of them in their
own resolution of journals

Soon after the conference, that 1s,
in the month of January, I received
8 request for discussing these
demands Meanwhile, despite the fact
that the 1tem pertaining to the Assam
Compensatory allowance was mcluded
in the charter of demands, on that
item some P & T employees threaten-
ed to go on strike 1n the Assam State
The strike, despite the efforts, I
should acknowledge, on the part of
union leaders, too came about but
was called off in two or three days’
time

Soon after the strike was called off
we discussed this question of Assam
Compensatory Allowance and certain
other matters of a general nature
which formed the subject-matter
of various items in the charter of
demands That was in the month of
February, perhaps the beginning of
that month At that meeting we also
agreed that during the course of the
electioneermmg campaign, i1t would not
be possible for us to meet agamn and
we fixed the next meeting in the
month of March In March when we
met we took up discussion of the
demands seriatim The meetings were

sMoved with the recommendationof the President.





